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wifrang e, frafe 18 ara 2003

Raipur, the 14th August 2003 |

NOTIFICATION

No. F 4-185/Rev./2003.—In exercisc of the powers conferred by Sub-section (1) of Scction 24 of the Chhattisgarh

Land Revenue Code, 1959 (No. 20 of 1959), the State Government hereby confers the powcers, namely ‘— , ‘ ‘

1. Onthe as special Superintendent Land Records deputed in the work of correction of settlement records n)c,powors, o ﬁ - J
@) The Collector under, Section 107,
(‘ii)-"; The Tahsildar under. Section 115, 116, 129, and v .
. N . s . : -
7(;1'?1.)',"' Under Section 108 ';)i;-thc said Code. -
A 3 4 Ry ‘
2. On.the as special Assistant Superintendent of Land Records deputed in the'work of comcxx9: (c‘)fvs{itdcmcnl records |
the powers of the Tahsildar in the casg's: regarding disputed mutztion under Section 110 of the smc LOCE. . '
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